
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

[ 34181

FtlPAYr ItlE FOURTH DAY oF ocroBER
TWO THOUSAND AND TWEI.ITV}O-UN*"

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND. THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 't163 oF 2024

writ Appear under crause r5 0f the Letters patent preferred Against the order
Dated 07108t2024, in W.p. No 381g4 of 2022 onthe file of Ure High Court.
Between:

M/s tStwA STEEL.,PRIVALL_L-LM|IED (FoRMERLY tCoMM STEELLtMtrED) srEEL pRtvAre r_irr,nlreo,' nJi$'d oi 
"ct"r, 

xlq;;ii.bhI#;IRao. S/o Basava purnachrldi; #o"i5g;;iinguo about 62 yrs. occDirector off. Address sv wo. sa 
^rieAffi 

"ivt,"x"";"ttii,rilnH "diii"i.
Hyderabad, Telangana.

AND 
...AppELLANT/PETITIoNER tN wp

, 
*:,:,,312[t 

rr"J3l"nf#. Rep. by its principatsecretary, Dept of Enersy.
2. Telangana Stite Southern pow_er Distribution Company Limited. Rep. bv its
,itiihl{fft3;r,,::",?$EBc+,"1:ffi'":Liss}}i;:;1;,,
4. The Assistaht Divisional. Engineer, V.Kishan, Operations, Nagaram.Habsisuda circte, Medchal_"[aarrdgiii bisiiici,-fei#sana state

...RESPONDENTS

IANO:2O F 2024

Petition under section 15'r cpc praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pteased to
suspend the order passed in wp No.3g1g4 0f 2022, dt.o7to8t2024 in the interest
of the justice

lA NO: 3 OF 2024

Petition under Section i 5 r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent not to disconnect the power suppry to the petitioner company vide



Electricity Connection No HT SC No HBG-2191 in the name of ICOMM STEEL

LIMITED, in the interest of the iustice'

Counsel for the Appellant: SRI D'SUBRAMANYAM YADAV FOR

M/s. T.SIREESHA

Counsel for the Respondent No'1: GP FO

Corn"ef for the Respondent Nos'2 TO 4:
R ENERGY
SRI R.VINOD REDDY, SC FOR

TSSPDCL

The Court made the following: JUDGMENT
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THE HON'BLETHECHIEF J(ISTICEALOI(ARADHE

THE HON ,BLE SRI JUSTICE J.SREENTVAS RAO

IVRIT APPEAL No.1163 of 2O24

JUDGMENT : (Per the Hon'ble the Chief Justice Alok Arad.he)

Mr. D.Subramanyam yadav, learned counsel

representing Ms. T. Sireesha, leamed counsel for the

appellant.

Mr. R.Vinod Reddy, learned Standing Counsel for

Telangana State Southern power Distribution Company

Limited for respondent Nos.2 to 4.

2. With consent of the learned coulsel for the

parties, the matter is heard frnally.

3. In this intra court appeal, the appellant has

assailed the validity of the order clated 07.0g.2024 passed

by learned Single Judge in W.p.No.3glg4 of 2022, by

which writ petition preferred by the appellant has been

AND

dismissed.
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4. Facts giving rise to filing of this appeal briefly

stated are that the appellant is engaged in the field of

Power, Oil zind Gas, Roads, Defence, Communication and

Solar ancl also manufactures the facilities customized for

the needs of establishing the industries. On the request

being made by the appellant for electricity connection, the

respondents sanctioned electricity connection in the year

2}lg with 33KV-20OO Kilo Vat Amperes Contracted

Maximum Demand (KVA CMD). Subsequently, on account

of the decrease of the consumption, the supply of electricity

was changed from 2O00 to 10O0 KVA CMD at the rate of

Rs.6.15/- per unit and an agreement dated 31'10'2017

was executed between the parties- However, the appellant

was served with a demand notice, by which the appellant

was asked to pay a sum of Rs.37,97,850/- on account of

the electricity consr.rmption between the period from

February, |2019 to Jttly, 2022- The appellant challenged

the validitlr of the aforesaid demand notice in a writ

petition namely W.P.No.38184 of 2022 ' The learned Single
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Judge by an order dated 07.08.2024 has dismissed the

writ petition. Hence, this appeal.

5. Learned Senior Counsel for the appellant

submitted that the appellant was not given any opportunity

of hearing before issuing the impugned demand notice. It

is further submitted that the appellant has filed arr

objection with regard to the demand notice arrd the

respondents be directed to decide the aforesaid objection

before proceeding to recovei: the amount from the

appellant.

6. The aforesaid prayer has not been opposed by

learned Standing Counsel for respondent Nos.2 to 4.

7 . In view of aforesaid submission and in the facts

of the case, taking into account the fact that in pursuurnce

of the impugned demand notice, the appellant has already

submitted an objection, the respondents shall decide the

objection preferred by the appellant before seeking to

recover the amount in question from the appellant.
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8. Tc the aforesaid extent, the order dated

O7.O8.2O24 passed by the learned Single Judge in

W.P.No.38184 of 2022 is modified.

9. Irr the result, the Writ Appeal is disposed of.

Miscellaneous applications, if any pending, shall

stand closed. There shall be no order as to costs.

To

,?B"f?'"Fry\';Uil
/TTRUE copy/, .Ecrdr.r oFFtcER

The Principal Secretary' Dept Of Energy' Secrelariat' Hyderabad' State of

*litl#lf ru-t-,tfi ,'r$?+lTffi?ilf, ffi{ll':;:il::::."-,
{#"fsit[Il 39lv?33:"' E nsineer. V Kis h a n' orerations N agaram'

Habsiouda Circle, Medchar-"fvrai[jgi'i Di:tlict' Telangana state

one ct to M/s. T.SIREESHA, Aclvocale tuf uYl

iwo CCs to GP FOR ENEFiefiffit-ol't to' tfie State of Teransana' at

B#"St?i.[?H]ir,*o, REDDY' sc FoR rssPDCL toPUCl

Two CD CoPies
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HIGH COURT

DATED:0411012024

JUDGMENT

WA.No.1163 of 2024

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS.
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